CENT RAL ADMINISTRATIVE TRi3UNAL,. JABALPUR B ENCH, JABALPUR

original Application No, 756 of 2003
Japalpur, this the 3rd day of November, 2003

Hon'ble Shri Sarveshwar Jr3,  Administrative Member
Hon'ble Shri G. Shanthappé, Judicial Member

Har esh Chandra Tiwari, S/c.

Shri Rsjesiwari Tiwari, Dite

of birth = 10.10.,1956, Divisional

Foresh Officer, (Working Ilan),

Bilaspur, R/o. DFO Workin¢ Plan,

Bhakt Kanwer Ram Marg,

Bilaspur-405 001. ees Applicant

(By Advocate - Shri S, Pairl)

Ver sus

l. Union of India, Thrcudh
its Secretary, Minictry of Forest
and Environment, CA Complex, Lodni
Road, New Delhi,

2 The Pr:v.nc:.pal Secreiary, Forest,
DK Bhawan,: Raipur.

3e Shri R.C. ‘Sharma,r Principal
Chief Conservator o:! Forest,
Jail Roagd, Aranya Bl awan,.
Raipur.

4, Shri B ,P, Nonhare, (‘onservator
of Forest, Jagdalpw (Chhattis-

grch)

S5e &hr:. R.K, Dey, Conservator - of
Farest, Laghu Van Urag Sangh, l
Anupam Nagar, Raipu: . , )

6. Shri K.C. Kiskru, Cunservatar of Forest, Farest '
and Environment Adv. sor (on deputation) Through ’
Chairman-cum=Managi..g Director, South Easteéern
Coal Fields Limited,  Seepat Road,BilasEur st ois

QRDEROral) - : "

By Saryeshwar Jha, Administrative Member - '

f
The applicant who is an I.F.S. Officer of the Chhattisgarh
cadre and who has been working as Divisional Farest Offic er
(Working Plan), Bilaspur, in the pay scale of Rs. 12000~16500/~-
' ‘ : /

has prayed for reliefs as are exXplained in paragraph 7 of the

Original Application.



2. It bas been observed that the applicant has not been

considered in the review DPC held on 12.09.2003 far promotion
of

to the post of Conservator LForest Simply for the reason that

integrity certificate has not been issued in his favour by the

Chief Conservator of Forest, He has further Submitted that he has
Since been exonerated of the charges that hag been levelled

dgainst him vide orders of the L'eSpondents dated 27th June, 2003

the 22nd August, 2003 (Annexure A-3), He has argued that while
integrity certificate had been provided by the authorities
concerned in his case ang while he was belng considered for

it is not clear as to
promotion to the Deputy Conservator of Forest grade,/why the

Same has been denied for no Specific reason and Why he has not

Submitting all these facts to the #Additional Chief Secretary,
Farest anartment, Chhattisgarh Government on the 19th, Septeme

ber, 2003 (Annexure A-6) ang the same has not as Y&t been dispo-

sed of by the LeSpondents ,

3. after hearing the learned counsel for the applicant ang

after Considering the submissions which have been made in this

OA and on the short ground as submitted by the applicant in
paragraph 7 of the OA, without notices being Served on the
L'espondents Nos, 3 to 6, We are of the -Considered opinion that
it would be appropriate to dispose of this Original “pplication
at this stage itself while hearing on the point of admission
With directions to the Tespondents to consider the L'epresentation
of the applicant as Teferred to hereinabove and to dispose‘i;:f

by issuing a reasoneg and spedking order as per law within a

period of 4 weeks from the date of LTeCeipt of this order, The

7%)\

/



that
learned Counsel for the applicant has also Submitted/as he has

not been considereg by the review DPC for no fault of hls, o

promotiondto the grade of Conservatar of Parest, as re;:_ﬁmmended

of the applicant has dlso/een considered and disposed of , We

have considered this prayer also of the applicant and we are of

the opinion that it Would be reasonable on the part of the

been disposed of as per law and instructions on the subject,

With th:.s, this Original Application stangs disposed of in terms

%}N

of/above directions .
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